[12 August, 2005] RAJYA SABHA

(I

“In accordance with the provisions of rule 96 of the Rules of
Procedure and Conduct of Business in Lok Sabha, | am directed
to enclose the Appropriation (Railways) No. 4 Bill, 2005, as
passed by Lok Sabha at its sitting held on the 11th August,
2005.

2. The Speaker has certified that this Bill is a Money Bill within
the meaning of Article 110 of the Constitution of India.”

Sir, | lay a copy each of the Bills on the Table.

PRIVATE MEMBERS' BILLS

THE VICE-CHAIRMAN (SHRI FAL! S. NARIMAN): Now, we shall have
Private Members' Legislative Business. The first Bill is by Shri K.B.
Krishna Murthy; he is not here.~Shri S.S. Ahluwalia has two Bills, but
not here. Dr. T. Subbarami Reddy, not here.

SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, if the Members, whose
Bills are listed, are not here, they should be debarred at least for 2-3
weeks: we must have certain conventions.

THE VICE-CHAIRMAN (SHRI FALI S. NARIMAN): | think, we
cannot have that. Better have a 'Code of Conduct Committee'. Now,
Shri Kripal Parmar.

The compulsory use of Hindi and other Indian languages on
consumer goods and their Advertisement Bill, 2005
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The question was put and the motion was adopted.

267



